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'THE PUNJAB LIMITATION (CUSTOM) ACT, 1920
Punian Acr 1 or 1920

[Received the assent of the Lieutenant-Governor of the Punjab
on the 5th April, 1920, and that of the Governor-General
on the 2nd May, 1920, and was first *published in the
Punjab Gazette of the 28th May, 1920.]

1 2 3 4
Year No. Shorl title Whether repealed or otherwise
affected by legislation
1920 I The Punjab Limitation| Amended by the [Indian Indepen-
(Custom) Act, 1920 dence (Adaptation of Beagal and Punjab

Acts) Order, 1948 (GG.O. 40).

Amended by the Adaptalion of Laws (Third
] Amendment) Onder of 1951,

Extended to the territodes which immediately
before the 1st Novercher, 1956, were comprised
in the State of Patiala and East Punjab Siates
Union by Punjah Act 43 of 19603

*Amended by Haryana.

Adaptation of Laws (Statc and Concumrent
Suhjects) Order, 1968%

An Act o amend and consolidate the law governing the
limitation of suits relating to alienations of ancestral
immovable property and appointments of heirs by
persons who follow cusiom in ‘[Haryana.]

Whereas it is expedient to amend and consolidate the law
govemmg the limitation of suits relatmg to alienations of ancestral

munovable property and appointments of heirs by person who follow
..;Ll.‘:llfbmlh !J.J,m;u-h...._, 2

1. For Statament of Ubjects and Reasons, see Funjab Gazette. 1919, Part V,

pages 3=z 27

ages 333487, aind fui Select Commince' STCPOIY, sez fhid, 1920, Part'V, pages
5-7eand foercun:dmusmConncﬂ see thid, 1919, Part V, pages 435-28; and
ibid 1920, Part V, pages 119 -25.

2. See Punjab Gazette, 1920, Part 'V, puges 253-55.

3. For Statement of Objects and Reasons see Punjab Ga'cmmc at Gazette,
(Extraordinary), 1960, page 2010.

4. For Statement of Objects and Reasons see Haryana Governmeni Gizei:
{Extraordinary), dated, the 29th October, 1968.
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438 LIMITATION (CUSTOM) |1920 : Pb. Act 1

And whereas the previous sanction of the Governor-
General hasbeen accorded under section 79 (2) dfthe Government
of India Act, 1915, to the passing of this Act;

[t 1s hereby enacted as follows :—

sniis f'cr which

o P ]
wiv p\. TGl

-—wr-cr-ﬂhpd 15 -
s‘norlcr than that

Short title and 1. (I} This Act may be called the Punjab Limitation
cxient. (Custom) Act, 1920.
(2) It extends to '{Haryana]. _
Repeal. 2. The Punjab Limitation (Ancestral Land Alienation) P'mjab
Act 1900, is hereby repealed. of
Definitions. 3. Inthis Act— 1900

"Alienation” includces any testamentary disposition
of property.

"Appointment of an heir" includes any adoption
made or purporting to be made according to
custom.

Savings. 4.  This Act shall not affect any suit pending m any

court on the date on which this Act comes mto force.

Dismissal of 5.  Subjectto the provisions contained in sections 4 to
suits of the 25 (inclusive), of the ’Indian Limitation Act, 1908, and
dﬂp;o;s me  Dotwithstanding anything to the contrary contained in the first
‘j{}a iFinstitateq  Schedule of the said Act, every suit, of any description specified
after the pericd in the schedule annexed to this Act, instituted after the period
of Iimitation of limitation prescribed therefore in the 'schedule shall be
hercin preseribed  dismissed, although limitation has not been set up as a defence.
has mcpxred

frovigon for 5. Powwih yihin o g, oy

&l-l 11,.:.'..1_.u.u h) a.uy..:u b ll\-l -ud‘ ullj_l.l,d.l.niv-—b, tAlJ.'}
suit for which the _i"ﬂ('iu. of Emitation DEERET ibed IJV this Actis
shorter than the pertod of timitation prescribed by the “Indian

_Lmitation Aci, 1903, or by the Punjab Limitation (Ancestral

prescribed by the  L-and Alienation) Act, 1900, may be instituted within the period

indian of one yrwr nexi afier ihe vormnenceneni of tns Aci or wiiinn
Limiation Act or

the Punjab 1. Substitaied for the word "Punjab” by Haryana Adaptation of Laws {Statc and
Limitatien Act. Concurrent Subjects) Order, 1968.

2. Seenow Limitation Act, 1963 {Centrai Act 36 of 1963).
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1920 : Pb. Act I LIMITATION (CUSTOM) 439

the pertod prescnibed for such suit by the Indian Limitation Act, 1908, or
by te Punjab Limitation (Ancestral LandAhenanon) Act, 1900, whichever
period expn'cs first.

7.
(a)

(b)

8.

Subject to the provisions of section 6—

No suit for the possession of'ancestral immovable property
on the grotmd that an alienation of such property or the

appomntment of an heir is not binding on the plaintif

according to custom shall lie if a suit for a declaration that
the alienation or appointment or an heir is not so binding
would be time-barred, unless a suit for such a declaration
has been mstituted within the period prescribed by the
schedule.

No suit for the possession of ancestral immovable property
by a plaintiff on the ground that he is as heir appointed in
accordance with custom entitled thereto shall lie if a suit
for a declaration that his alleged appointment as heir was
validily made according tc custom would be time-barred,
unless a suit for such a declaration has been instituted
within the period prescribed by the schedule.

When any person obtains a decree declaring that an

alicnation of ancestral immovable property or the appointment of an
heir 15 not binding on him according to custom, the decree shall ensure
for the benefit of all persons entitled to npeach the alicnation or the
appointment of an heir.
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SCHEDULE
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Description of suit

Period of

limitation

Time from which period hegins

to run

L

A suit for a declaration that an
alicnation of ancestral
immovable property wikl nol,
according to cuztam, he
hinding on the plainlidT afler
the death of the alienor (1Fthe
alienor is a female) after her
dcath or forfeiture of her
interest in the property.

A suil for possession of
ancestral immovable propeity
which has been alicnated on
the gronnd that the alienation

is not binding on the plaintf|

according to custom—

(n) iMno declamtory decree
of the natire meferred to
in arlicle 1| iz obtained

(b} 1if such declaratory
decree is obluined.

Asuillbradeclanibivs hulax
ulieped wimesiniszent ofan heir
is invaiid us Tawing uppose
custpm or in {acl never took
place.

A suit for possession of
anccsiral imreayeeble
property on the ground that an
appointment of an heir is
invalid or never in fact took
place-- -

6 years

3 years

(a)

®)

©

As ahove,

Firstly—If the alieration is by a registered
deced, the date of registration of sach
doed

Secondiv.—If e slienation is not by a
tegistered deed—

if .an entry reparding the
alicnation i the Register of
Mutations hasbeen attested by a
Revenue Olficer mder the Punjab
Land Revenue Act, 1887, the
date on which the cniry is
atfesled ;

ifsuchentry manotheen ettested,
the date om which the alience
takes physical possession of the
wholc ur nny part of the property
alicnated in purstance of such
alicnation ;

in all other ‘cases, the date on
which the alienation comesto the

knowledge of the plaintiff

The date on which the right to sue accrues or
the date un which the declaratory decree is
obtained, whichever is later.

1hwodaie on which ihe slleped appoinimwat ol

an ke baonngnee Toeeweer o (e P}gig;tjgl_'

| atestl awes com



1920 ; Pb. Act I} LIMITATION (CUSTOM) 441

Deacription of suit Petiod of
limitation

Time from which period bepins
o run

{(a) sfno dclaratorydecrec) 6 yram
of the nature referred Lo
tn arficle 3 is obtained;

) il sach declaratory

3 years
decrae is nhiaiped
5. Asuitfor adeclarationthatan| 6 years
allegedappointroent ofan heir
was validly made scconting
1o costom

6. A =oit for possession of
ancestral immaveable
property by a plaintitf an {he
ground that he is an her
appointed in accondence with
custom entitled thereto—-

f-'ﬂ') ifno d:clmlnry decree 3 yoars
of the nature refcrred to
inarticle 5 is obtained ;

&) if such declaretory

3 years
decree i3 obtained.

Thedate on which the alleged appointnent of
un heir becomes xnown @ the piain6flC

The date on which the right 10 sue ardTves, or
the dxts on which the declamiory dsoree §s
obtined, winchever is Lajer.

The date when the righls of the alleged
sppointéd heir e interfered with.

The dal: when his rights as such heir are
micrfered with

Thedate oTthe desth ofthe person making the
appeintment or (if sech person iz a femele} of
her death or of the lorfeiture of her interest in
the property or the date an which the

declsratory decree is obtaincd wiichover is
Inter
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